
s OTal Anawe1"s ASADHA 9, 1902 (SAKA) 6 
ql'llerlf go ~r our in the sea, the 
-IJ,Qtl .. mechatll$ed boats also go a little 
away trom the costal areas. 

PROF. MADHU DANDAVATE: 
Please permit me a small intervention. 

Though you have dO'lle that, there 
IS no patrolling police to see that 
these restrictions are obserV'ed and as 
a result the small fishermen are 
suifering. Will you station patroll-
~ng boats so that the buidelines that 
you have given, they may be rigo-
rously implemented. 

SHRI BIRENDRA SINGH RAO: 
Government is also thinking of. expand-
lng coast guard force and the patrol .. 
ling by poli~e to enforce our rule.:;. 

SHRI XAVIER ARAKAL: There is 
Ai constant conffict between mecha-
n'lsed boat-owners and fishermen in 
coastal area are fully aware of the 
proQlern and we have made many re-
presentations to ameUorate and re-
dress the grivances of the poor 
fishermen. There is one integrated 
fisheries project at Cochin im-
parting valuable training to many 
people ot. that area. I have mrde 
many representations :for the Unprove-
ment of that project 80 that the peo-
ple of the coastal areas could oe bene-
fited. May I know what are the &teps 
taken by the Minister to improve that 
project in particular, so as to reduce 
the conflict between the poor ftshemlen 
.lnd the mechanised boat-o'WO-ers? 

SHRI BIRENDRA SINGH RAO: I 
have already replied to that question 
which was put by Prof. Dandavat~. 
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THE DEPUTY MlNISTER IN "tHE 
MINISTRY OF WORKS AND HOUS-
ING (SHRl MOHAMMED USMAN 
ARIF): (a) Yes, Sir. 

(b) The DDA has intimated that no 
firm date can be given at this stage. 
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They have already taken so much ad-
vantage that they can afford it. As far 
as the han. member's question a'!Jout 
preference to Harij ans and '?th~r 
weaker sections are concerned, It IS 
a Suggest'lon for action and we shall 
consider it. 

BxaminaUQus coll4uetcd by Ccatral 
Board of Secondary Education 

"'307. SHRI D. P. JADEJA: 

SHRI JANARDHANA POO-
JARY: 

Will the Minister of EDUCA nON 
be pleased to state: 

(a) whether Central Board ot 
Secondary Education is conductjng 
examination in respect of hvo cat€'-
gories of students; one fOr All IndIa 
and another for Delhi; 

(b) whether the syllabus and the 
level Of education for both these 
categories is the same; and 

(c) if so, the reasons as to why 
they are being examined by the same 
Board but by different settS of papers? 

THE MINISTER OF EDUCATION 
AND' HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND) 
(a) Yes Sir. 

(b) Yes, Sir, the syllabi and the 
-C\)urses are the same and the stand-I 
ards are comparable. 

(c) The two types of examinations. 
which had to be different till 1977, 
because of different syllabi, have con-
tinued to be SO on administrative con-
siderations. 

SHRI JANARDHANA POOJARY: 
Unaided schools and Central Schoo Is 
where the sons and daughters of the 
rich and affluent families are admit-
ted, are affiliated to.:> All India Se-
condary Schools Board. Aided schools 
and Delhi Municipal Corpor3tion 
Schools in which the sons and daugh-
ters Of the pOor are admitted, are 
affiliated to Delhi Central Board of 
Secondary Education. There is a clear 
discrimination between the tW(). 

While the examination centre for thp 
earlier category of schools is 
generally fixed in the ~'ame 

school in which the students read, 
in the caSe of latter category of 
schools, the examination centre is 
generally fixed in a different school. 
Further, in the case of All India Se-
condary School examination, the ques-
tion papers are easy but in the ca~c 
of Central Board of SecDndary School 
examination, the question papers are 
very difficult. What are tbe steps that 
have been taken by the Government 
of India to remove this discrimina-
tion? Is the GQvernment going to set 
up a seperate Board so far as Capi-
tal is concerned? 

SHRI B. SHANKARANAND: The 
hon. Member has said about the ad-
mission of students to various SChDOls. 
The admission of students is not based 
on the poverty or richness of the 
students. Then the han. Member has 
said that there is discrimination in 
conducting the examination, syllabi or 
standard of examination. It is l1'~t a 
fact. 

SHRIJANARDHANA POOJARY. 
Copyig and other means of cheating 
during examination were considered 
as very grave misconduct during cur 
times. 

MR. SPEAKER: What ab.Jut now? 




